
IN THE CE.NTRAL ADP'IIiMISTRATIVE TR'IBUNsi«L

NEW DELHI

OA iW.ISA/S'i

D,ATE of DECI3I0W 1^. 3. 91,

Shri V.Rijhkiani - Afsplicant#

Shri D.P. Auinashi - Advocate for the appiicanti'

Vnrses

Union of India & Ors - Res^ondsnta.

Shri P.P. Khurana - Advocate fer Respandant f^s, 1 to 4,

Shri 3hyam Bsbu - advocate for ResjarjndBnt Was, 5 & 6,

CORAH

Thffl Hon-'ble fir. P.K. K.ARTHA, VICE CKAIRMAMCd)

Ths Hon'ble Fir, B.IM, OHOUWDIYAL, PIEmBER(A)

1. bliethar R'sparters of local papers may be allausd to see ths
3udgement?

2» To be rofarred to the Reporter or not? i\/'V

(X'DGEMENT)

(of the Bench delibered by Hbn'ble PTemberCA) Shri B,fJ. DHOUI^IY.ilL)

The applicant had been working under tha Overseas Communiciation

Service of India, Ministry of Communication before the Uidesh Sanchar

Migam came into existence on 1,4,1985 and the entira staff was

transferred to that Organisation, The appilicgnt was absorbed by

the Nigam an 2,1,1990, H® has filed this asplicatian under Sectioo-19

of ths Administrative Tribunals Act, 1985, aggrieved by the Ordar

dated 15,10,90, cancelling the allotmant of tha Quarter te,i>-624,

Sarojini Nagar, Wsu Delhi, His contention is that h« is entitled

to allotment of such quarter from the general ponl under the Central

GouBrnment,

2, There is a direct Judgement on the point, a copy af which

was filed by the learned counsel for the respondents in OA T\to,1713/87,

decided by Court f\b.3, Central Administrative Tribunal, ii^^rincipal

Bench , rOBw Delhi on 13,5,'1991. In that case ths Tribunal dsclined

to adjudicate on the matter for lack of jurisdiction. There is
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another order passed in OA,74/91 an 30.2,1991 by the Central

Administrative! Trinunal, Principal Bench, !\teu) Delhi, in which it

has been held that the ralief sought in that application was

against Videsh Sanchar Nigam Limited which is a iPublic Sector

Company and no notification has been issued under Section 14(2]^

of the Administrative Tribunals* Act, 1935 under which this

Tribunal will have jurisdiction over the said Company, In that

case, the Hon*ble Bench held that the Tribunal has no jurisdiction

in the matter^

3. . Ue find that tha juresent case is also couered by both

the above judgements,

4, In view of this, we find that the prBS«nfc apiplieation

in the present form is not maintainable and , thersfore, tha

Same is dismissed, leaving the parties to bear their own coSta,

The interim order^passed, stands vacated,"
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,A..
(e.rj, DHDUNDIYAL) A'tIQIV (p,k, k^th,a) \
mBER(A) Vice-Chairman(3)


